{ By Hon. Mp. Justice UL Srivastlwi

By mesans of this application, the applicant
has claimed seniority over the respondent no., 3 and
his represantation in this bshalf was rsjacted
tharesafter he has arproached thz Tribunal and an

aranted

interim order was/ to him by th2 Tribunal for maintaindng
the status=guos Th2 arplicant was appointad as Pointsman
wW.2,f. 5.12,1959 and was promoted as Second fireman

in the year 1961, 1 while th2 raspondant no.3 was ang3qad

» g

in the Railwav as Khalasi loco on 24.,7.1962 i.e. sevan

vaars later than the applicant. The applicant was

':} | ¥ promoted as Firaman-8 qrad% on 19,3,1971, wheraas

ff? the respondent no,3@ cﬁn+1nu d to be the second fireman [ &
only. The applicant was salected as Fireman-A grade = |

; i and after ths eﬁnanelm@nt, ha was promoted w.e.f. %.3rlfﬁf
and the rospondent no.3 also appsared in the said teét ffﬁ
but failed. The applicant was placed at Sl. No. 40 3
in the list of substantive-A grade fireman but
subsaqguently, was placed below Nawab Khan in th#ff

_b? the réspandent
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‘3firiﬁﬂ placed in tha list of Shunter Orivar € Grada. ?ﬁa T

£ilad any reply but the private respondants have filed

.
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was ﬁlﬁﬂ arantad b? ths court of Huﬂﬁif fha hﬁ h0~ﬁP1fif7

he e T
Bane ) fmey oo placad
below ona Dharam Fal Jhanddo who stood at+ Sarial No. 46

said raspondent wantad that in the

in the panel.

2. The raspondant Railway Administration has not

the reply and he has sfated® +ha+t as a mattar of fact
he should have baeen @ﬂ#énﬁllad but he was wrongly not
emhanelleé. He approachad to ths Civil Court and
there being a8 decrea in his favour, he was rightly
promoted, The aprlicant not being a rarty in ths dacrae
the decrse was not bindina on him. Even if the
respondent succesded in the Civil Court, his success
414 not mean that hs wonld fump over thoss who werps : &
senior to him . In the list which was referrsd +to abOva, | »
the applicant was at No.AC and the r2spnondent was
Placed at No. 47, and accordingly hs could not haves

jumpkddver the applicant.

3 ﬂCCOrdinql?, the resrondent no. 3 shall not ba

placed above the applicant but ha can be placad jhsﬁ

_bal@w the applicant in cdse there is no other auntn




